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respondents
order

Th« appHog„t haa fllM •>.

• diractlan to th ««aking

"•tloa data* 05.12.2003 a. th "P"9nad
* saaa is cantrarv t« t•nd daeiaian of this Tr.h , ""

' Tribunal in 0.* n,. 558/2000.
2- Tha briaf facts af th.

"•» s.alaotad as an Ind' "" ""
".P. Cdra 1 t . -uica Officsr" in the year igqq t-

exaainai- • P'oli«inaryexaaination thera ua® m<-®i®canduct comaitted by tha
•PPllcant for this raasan th
^  " ^ospendanta want ta
conduct a Cw^m.1 • ®P olimxnary enquiry. Further fh
^oa boon callae f "PPlicantc-llad far sooaaring bafor. tha"^^
•uthority on 5.1.2004 at Oaihi t.

■Vf^'notioa to aopaar bsfora th 'tha r«so.ndants.Subaaqu,nt to tha



■ i

Ucant has submittsd a repraaentation.aid notioB tha applicant has
•  an order held by this Tribunalatatlng that thara la an

■
...... ..... " • •'

.4 Vn iaaue a notice to conduct
raspondanta ate not supposed to

einea reptesentation dated
the preliminary enquiry. Since repr
,2.12.03 submitted by th. applicant la pending . the
applicant has approached this Tribunal Tor quashing th.
anou causa notice for epp.erance before the authority.
Admittedly tha representation la pending uit

o nnUca is not an impugnedraapondanta. The ahou cause notice
qrder. the applicant has to appear before
the authority on on 5.1.04, there is no impedimen

Krofnra the respondents to explain
the applicant to appear before the reap

and also request the shou cause notice can be githdraun
hy oonaidaring the case of the applicant. Since made
any grant of relief in this 0*.

3. only the dispute in this case is, that the
respondents have mentioned.they addressed the applicant,^
probationer, the applicant has aubmitted^that
aubaequent to declaration of_grobation of his aervica. he
got promotion,since in the probation ia mentioned in the
notice that ia^the grievance of the applicent.
The applicant c."/^ppeer before the euthority and
explain the things to uithdrau the notice issued by
them. Uith the observation this OA is diamiased.
No costs.
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